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1. Nand Lal Das
S0 Shri Shiv Ram

Z Babu Lal Rajwansi,
370 Shri L.Dev Rajwansi,

. pehim Yumar Mitra,
S/0 Shri &jit Kumar Mitra,
A1 are working as Dissel sssistant at
Mortharn Raillway Station, Mor

e

<LApplicant

o

(By Advocate: Shri Yogesh Sharma)

1. Uniorn of
Ganaral e
Baroda Ho

ndiﬂ through the
g@r, Mortharn Raillway,
New Delhi.

=

e The Divisional Raillway Manager
Northarn Raillway, DRHM OFFloe,
HMoradabad.
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M. Justice V.S, aggarwal, Chairman:

The applicants contand that they wesre
initially selectsd for the post of Diesssl assistant
through -Railway Recruitment Board, sl lahabad.
Aaccording  to  the applicants, while other parsons
were sent for training in the yéar 1987, thew wars

s

sent  Tor training in the wvear 198
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2 & meniority
list was issued on 24.4.2003%. The pre i @ griavanos

af  the applicants is that respondesnt no. 2 without
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the seniority list  and
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P admittedly,  the applicants in thiz  regard

had representsed on 2ZE8.2.2004.
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& Dy Lhe represantation
respondent no.2 should consider and decide tha same

I wiew  of  that matter when the rights of thes

respondants arg not likely to be affected, we inbtsndg

to dizpose of the prasent application without giving

any notice to show causs.,

4. It

Pl
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g  directed that respondent no.?  would
considar  the above-sald representation and DEsSs an
appropriate speaking order preferably within four

months  from the receipt of a copy of the pressnt
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arder  and  communicate 1t to the
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is disposed of.
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